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4. Mr. P.K.Jain,
Manager Rail Yatri Ni'vras,
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OPDER {ORAL)

By.Hon'ble Mr. Justice M.A.KliJm, Vice Chairmjm (J)

Application is filed for initiating proceedings under Contempt of Courts

Act again.gt the respondents for disobeying the order of the Tribunal dated

28.10.2004. It is submitted that the Tribunal by way of an interim order dated

28.10.2004 has ordered that "any selection made shall remain subject to final



outcome of the present O/V. It is submitted that therespondents haveproceeded

with the seiection aad have also appointed the selected candidates. This is in

willful disobedience of the above order. '

2. We do not agree. The order dated 28.10.2004 passed in MA-576/2004

has since been coafiniied by the separate order. Annexure SA-2 which was filed

along with MA-2054/2004 showed that tlie selection was subject to the final

outcome in the present OA.

3. Counsel for respondents has stated that the appointment of selected

candidates is also subject to the final outcome of the present OA. The order of

this Tribunal dated 28.10.2004 did not prohibit the respondents from selecting

candidates and appointing them. It directed that selection and the Eqjpointment

would be subject to the fmal order passed in the OA. Now the candidates have

beenselected andtheir appointment is subject to the final orderpassedinthe OA.

Accordingly, we do not find that the applicant has committed any contempt ofthe

order of the Tribunal dated 28.10.2004 for wiiich action under Contempt of

Courts Act may be talien against them. We find no merit in the application. CP

is dismissed.

(D.R.TIWARI) / (m.A. KHAN)
Member (A) ' vice Chairman (J)
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